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trying to find out. Everbody is very
anxious about her safety. You must take
this responsibility and please see that she is
safe.

SHRI KAPIL VERMA: She might
have been taken to another Police Station.

THE DEPUTY CHAIRMAN:
Now we have a reply by the Finance
Minister to the Short Duration Discussion
and a Statement on Andhra Pradesh. Let
the Finance Minister reply.

THE MINISTER OF FINANCE
fPROF. MADHU DANDAVATE):
Madam, I would suggest that in th>s
atmosphere the Discussion on the price
situation would not be all right. It may be
put off till tomorrow.

SHRI P.SHIV SHANKER:
Madam, that would be fine because it is a
serious matter.

THE DEPUTY CHAIRMAN:
If the House agrees...
SOME HON. MEMBERS: Yes, yes,

STATEMENT BY MINISTER

Relief measures for Cyclone victims in
Andhra Pradesh, Tamil Nadu and
Pondicherry
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I will find out.

[The Vice-Chairma n (Prof. Cha-iidresh
P. Thakur) in t he Chair].

= fafeer g7« Sa71 ff AemTE
aEedt &t T & & fF A 9T & A
qTE dEw qNE e 9 AL, 1990
F1 Fom aEr (AEEEAR §ogfan
®) Fam Ffaw grg 93w F a2 a0
91T HY AT 47 | TH® q79 qTadT
200 7 240fF, &t sfagzi a1 e
FFT AT W@ FUTHAE A 5T 6
HZ7 &1 39 AT AL AT T ZFAL |
THT FEAEAET I AWAAE, TEE
TR F q2G @, IEET F qdd 7
& gw vAl 97 qfvaw &I F oow
qr a1l @A va fage ' W an-
#  Fwe Afgw arr qat foerd &
T

AFY AN F wdt a@m faet §
W AR QM ¥ 999 AT qwWrT
qEIFOT A A e ahaEa
T WWT F A | IEE L)
watfas @ afisw wEd i
T, 'ﬂmﬁwu ﬁﬁﬁ"*lﬁ
st e Frt e, AEHATIR,
AT, AT WX faa7 & 3w foe

FTC0

&

[
%mmmuﬁnﬁwmi%

RE. ARREST OF A MEMBER
OFRAJYA SABHA

AT qATTAT N | STAETETE
wEIET, AA-NET guA aEr ¥ e
fear ar e fafar st & 9w
T AR A wgw g &g
fafen ft &3 & of § wiv %



3t5 Re. Arrest of a Member

[armed: qawiat e

oT G it &) 98 agT T G
g1gw sWe & fwm TEF Z. ..
(wrag=)

At glada tad wgazifent
541 7El aad 2. .. (FmAEE) '

sadl gI®ial WA o HAT qJE
qY AE 9gAr g, Wi A § W
frm ar | .. (saeaE

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-KUR):
The Home Minister has gone out to get
some information. In the meantime the
Secretariat is also trying to contact...
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THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THA-KUR):
Whatever information the Home Minister
had, he had already shared it with you. Over
and above that, the Secretary-General
collected the information. The House had
been taken into confidence. (Interruptions).

SHRI S. S. AHLUWALIA: The
Government is misleading the House.
(Interruptions).

THE VICE - CHAIRMAN (PROF.
CHANDRESH P. THA-KUR): Let the
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Minister complete his statement In the
meantime... (Interruptions).
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THE VICE - CHAIRMAN (PROF.
CHANDRESH P. THA-KUR): The Minister
starred his ~ statement. Let him complete it.
(Interruptions).

SHRI P. SHIV SHANKER:
Mr.  Vice-Chairman. Sir, as the
Members are agitated, I do not
think we can concentrate on the
statement. It is not possible for
us to concentrate on the statement
because the House is agitated on this,
matter.  Therefore, you can  ask
him to make the statement to
MOITOW. A\

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THA- \ KUR): What do we
do now ? C

SHRI P.SHIV SHANKER r
We sit down. We would like to find out. We
wait.

THE VICE - CHAIRMAN (PROF.
CHANDRESH P. THA-KUR): I leave it to
the Minister. The Finance Minister has
offered that he will give his reply tomorrow.
Mr. Minister, would you also like to follow
him ? The House is seriously exercised.
There is absolute unanimity on this issue.
Members are seriously concerned over the
safety of the hon. Member. We appreciate
the fact that the hon. Finance Minister has
offered that he would not like to respond to
the discussion on price rise, today, keeping
in view the agitated mood of the House and
the serious concern expressed by hon.
Members. I believe, the Minister of State for
Agriculture is also following suit and he is
associating himself with the sentiments of
the House. Now, the official Business has
been sought not to be further pursued. The
House is not in a mood to do anything else,
other than finding out the position in R gard
to Kumari Sushila Tiria. What do we do at
this stage ? What is the pleasure of the
House ?
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SHRI P. SHIV SHANKER: We will sit
here. We will await the information.

THE VICE-CHAIRMAN
CPROF. CHANDRESH P. THAKUR): It is
a very serious situation. The Minister has
said. The Home Minister has shared the
information which he had. He also shared
his exasperation. Let us be fair to the Home
Minister. He shared whatever information
he had. He also shared his own anguish in
regard to the state of functioning of his
Department to the extent that he is not
prepared to accept the information which
had been given to him twice. He is trying to
locate Kumari Sushila Tiria. He is trying to
collect some additional information, to share
with the House. Let us co-operate. Let us
have patience. Of course, it is a very
anomalous situation. The House is sitting,
but there is no official Business. The
Members are not interested in listening to
anything. I am not sure what I should do as
Vice-Chairman.

SHRI S. S. AHLUWALIA: We should
sit and pray to God about the fate of the
country.

THE VICE-CHAIRMAN
(PROF. CHANDRESH P. THAKUR): We
only hope that the lady is safe and that she
has not been subjected to any physical
harassment or torture. We would like to be
assured only by her, and directly by her,
that nothing untoward has happened so far
as her person is concerned. I am sure, the
Government will take u pon itself the
responsibility to satisfy to the full, every
Member of this House, that the Member's
respect has not been compromised in any
manner, even in a marginal way.

SHRI DIPEN GHOSH: Sir, i only want
to draw your attention that the matter has
already been referred to the Privileges
Committee, tee. Whatever statement tjie
Police
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Commissioner has given, if there is any
deviation or departure from that statement,
if anything happens in the meantime, that
also forms part of the Privileges Committee.
The senior Minister is here. He will take
note of it. He will take care of it. We can
leave it to the Gove: nment to take care.
Otherwise, the Government will also be
criticised. Now, for the present, we can
adjourn the House.

SHRI SITARAM KESRI: The Home
Minister is in Parliament House, in some
room. You please make enquiries and
request him to come here immediately.
(Interruptions).

SHRI DINESHBHAI TRIVEDI
(Gujarat): Sir, you have permitted me. I am
on my legs. (Interruptions). This is really a
serious matter. We are equally concerned. I
think we must have all the details as soon as
possible, but we must keep in mind one
thing that the Police Commissioner has
gone on record as saying that the hon. lady
Member has been released. After she has
been released she is a free bird, she can go
anywhere she likes. She is under no
vigilance and she cannot be forced that she
must come immediately to the House.
(Interruptions). She is under no vigilance.
(Interruptions).

SHRI MADHU DANDAVATE:
Why is there this vacuum ? There is no rule.
No Dbusiness is being transacted.
(Interruptions).

THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): Please sit
down. (Interruptions). Please sit down.
Nothing will go on record.

(Interruptions)

THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): The fate of a
Member of this House is a concern of every
Member of this House. There is no
exception there. Now I am responding to the
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lion. Member's comment that the police has
reported that she has been released and that
she is a free bird. {Interruptions). Why are
you interrupting ?

Unless somebody takes the res-
ponsibility and particularly in this case the
Government, that she has been really
released and she has been released safe, she
is in this city at her own volition, the House
is not prepared to accept the police version.
The police has lost its credibility
particularly in this case. {Interruptions). So
far as the business of this House, keeping in
view the agitated mood of the people, is
oncerned....

Before they leave this House, before
they leave this building, they must know the
safety of the Member concerned. I suggest
that either the Minister for Agriculture
continues his statement, or the House can
adjourn for half an hour and in the
meantime the Home Minister can ascertain
the facts and come and make a statement
here.

SHRI P. SHIV SHANKLER: The
House should be adjoulned for half an hour.

THE  VICE-CHAIRMAN  (PROF,
CHANDRESH P. THAKUR): The House is
adjourned for half an hour.

The House then adjourned at
thirty-one minutes past six of the
clock.

The House reassembled at two minutes
past seven of the clock. The Deputy
Chairman in the Chair.

RE. ARREST OF A MEMBER OF RAJYA
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SHRI P. SHIV SHANKER: Madam, I
am only concelned with a few matters. The
honourable Minister was frank—and I
appreciate him for his frankness—. He had
earlier stated that he received two reports
and he was not satisfied. He had sent
officers for the purpose of finding out what
had happened. This was, roughly, at six
c'clock. Now, the. submission that I would
like to make is. from whatever





